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' CENTRAL ADMINISTRATIVE TRIBUNAL /
JABALPUR BENCH

v ' CIREUIT SITTING AT BILASPUR

0A No,346/06

Bilaspur, this the 30th day eof June 2006,

CORAM

Hon'ble Dr.G.C.Srivastava, Vice Chairman
Hon'ble Mr.A .K.Gaur,Judicial Member

Dujram Dadsena

S/ S.R.Dadsena

C/o0 Mehettar Prasad PYadsena
B/o Village-Badedumarpali
Post. Office-Pamgarh

Tehsil Kharsia _
Dist., Raigarh, » Applicant

(By advocate Shri Praveen Das).

Versus

1. Unien of India through
¢Zhe Secretary

Ministry of Railways
New Delhi,

2., Senior Divisional Operational
Manager, South Eastern Central
Railways, Bilaspur,

3, Divisional Operational Manager (M)
South Eastern Central Railways

Bilaspur.,

4, Senior Divisional Personnel Officer
South Eastern Central Railways
Bilaspur, ‘

5, Divisienal Transpertation Inspector
South Eastern Central Railways
Bilaspur,

6. Senior Divisional Manager

Seuth Eastern Central Railways
. Bilaspur, k&iﬁReSpondents.
(By advocate Shri N.K.Shrivastava)

ORDER (eral)

By A.K.Gaur, Judicial Member

By means of f£iling this OA, the applicant has claimed

the following reliefs:
~{8) Quash the impugned orders A-2 & A-4,

“49) Direct the respondents te treat the applicantAAf

4and voluntary retired employees since 1,3.93

(end’ provide all benefits as a retiral empleyee,
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2, It is seen frem the recerds that the applicant
was remeved from service  wide erder dated 1,3.93
and thereafter he preferred an OA Ne.748/04 befere
this Tribunal, and the same was dismissed as withdrawn.

o} b S a-the oeles of Yemard :
Now, after a lapse eof 13 years,, the app icant has
appreached this Tr?bunaf«for redressal ef his grievance,

Ne application fer cendening the delay, supperted by

an affidavit has been filed.
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3. In view ef 2000 SCC L&Si, ReCeSharma Vs, Uinen of

India, the present OA is net maintainable, We are
inclined te dismiss the OA en the peint ef limitatien

alene, Accordinglyjthe OA is dismissed in liminie,

QWJ‘-“-L’.——_‘ -

(Aj%V/aur) (Dr.G.C.Srivastava)
Judigial Member Vice Chairman
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